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No. F A-3-01-2019-1-V(09) Bhopal, the 8" February 2019

~ : WHEREAS sub-sectxon @ o;;"" ection 16°0f the Madhya Pradesh Goods and
Services Tax Act; 2017 (19 of 2017y (het_'e"'"_' t in this Order referred to as the said Act)
prov1des that 4 registered. person shall not be: @ ,tled to take input tax credit in respect of any
invoice or debit note for: supply of goods or.sgrvices or both aftér the -due date of furnishing
‘of the return under sectlon 39 for the mnonth ofs September following the end of financial year
to which such invoices or invoice relating 0 such deblt note pertams or furmshmg of the
relevant annual retuin, whlchever is earher, -

AND WHEREAS sub-Sectlon (3) of scctlon 37 of the sa1d Act provides that~

| Any registered person who has fumlshed the detalls under sub-sectlon ) for any tax penod .
and which have remamed uninatched under section 42 or section 43, shall; upon discovery of
any etror or omission: therem, rectify such. error or. Jomission in such ‘manner as may.-be
prescnbed and shall pay tax and interest, if any, in case there is short payment of tax on
account of such error-or ormssmn, in return to be furnished for such tax penod '

Provided that no rectlﬁcatlon of error.or omxsswn in respect of the details furnished under
sub-section (1) shall be allowed after furnishing of the:return under section 39 for the month
of September - followmg ‘the end of the financial year to which such details pertain, or
‘inmshmg of the relevant annual retum whlchever is earlier;

AND WHEREAS the ﬁnanclal year 2017-18 was the first year of the implementation of the
Goods and Services Tax in India and the taxpayers were still in the process of famnhansmg .
themselves W1th the new taxatlon system and due to lack of said famlhanty- . :

i the reglstered persons ehglble to avail mput tax credlt could not clalm the same in _
“terms of - provisions of section’ 16 because of missing invoices or debit notes
. referred to sub-sectlon (4) w1thm the supulated time; : '

(11) the regxstered persons could not rectlfy the  error. or omission -in terms . of
prov1s1ons of sub-section (3) of secnon 37 within the stipulated time,

as a result whereof certam dlfﬁcultxes have arisen-in- gnvmg effects to the provns:ons of sub- |
section (4) of section 16 and. sub-sectxon (3) of section 37;

NOW THEREFORE in exerclse of the powers .conferred by section 172 ‘'of the Madhya
Pradesh Goods: and Services Tax Act, 2017, the State Government, on recommendatl_ons of -
the Council, hereby makes the following Order, to remove the dlfﬁcultles, namely:—
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1. Short title——This Ordermay-be called the Madhya Pradesh Goods and Services Tax
(Second Removal of Difficulties) Order, 2018.- ' ’

2. In Sub-section'_"(4)’of -sgctionf 16 of the said Act, the following proviso shall be
inserted, namely: - L ' :

“Provided that the registered person shall be entitled to take input tax credit after the
‘due date-of furnishing of the return under: section 39 for the month of September, 2018 till the
due date of furnishing of the return under the said section for the month of March, 2019 in
respect of any invoice or invoice relating to such debit note for supply of goods or services O
both made during the financial year 2017-18, the details of which have been uploaded by the
supplier under sub-section (1) of section 37 till the due date for furnishing the details under
sub-section (1) of said section for the month of March, 2019.”. S :

3.In sub.—sectiorif(S)':of ~s¢.<_:tidnf'3“7_ of the said Act, after the existing proviso, the following
 proviso shall be inserted, namely: - R : - A

wprovided further that the- rectification of error or omission in respect of the details
furriished under sub-section (1) shall be allowed after furnishing of the return under section
39 for the month of September; 2018 1ill the due:date. for furnishing the details under sub-
section (1) for the month 'of March, 2019 or for the-quarter January, 2019 to March, 2019.”.

By order and in the name of governor of Madhya Pradesh,
ARUN PARMAR, Dy. Secy.





